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M adras P o rt T ru sts  
(A m en d m en t) B ill

[S h rim ati L akshm i M enon] 
m ore  persons o r ca rry in g  of w eapons, 
fire-arm s, am m u n itio n  o r explosives.

HYDERABAD SEC U R ITIES CON
TR A C TS REG U LA TIO N  (R E PE A L ) 
B ILL*
T h e  D eputy  M in ister of F inance  

(S h ri B. R. B h ag a t): I b eg  to  m ove
fo r  leave  to  in tro d u ce  a  B ill to  p ro 
v id e  fo r  th e  rep ea l o f th e  H y d erabad  
S ecurities C ontracts R egu la tion  Act, 
1353 F asli (V II o f 1353 F asli):

M r. S p eak er: T h e  question  is:

‘T h a t  leave be g ran ted  fo r 
leav e  to  in tro d u ce  a  B ill to  p ro 
v id e  fo r  th e  re p ea l of th e  H y d e r
a b ad  S ecu rities C o n trac ts R eg u la 
tion  A ct, 1353 F asli (V II of 1353 
F a s l i ) ”.

T he m o tion  w as adopted.

S h ri 8 . K. P atil I  in tro d u ce  th e  
B ill.

BOM BAY, CALCUTTA AND M AD
R A S PO R T  T R U ST S (AM EN D
M ENT) BILL*

T h e  M in ister of T ran sp o rt a n d  Com 
m unica tions (S h ri S. K . P a til ) :  I  beg
to  m ove fo r  leav e  to  in tro d u ce  a  B ill 
f u r th e r  to  am en d  th e  B om bay P o r t  
T ru s t Act, 1879, th e  C a lcu tta  P o r t  Act, 
1890, an d  th e  M adras P o r t  T ru s t Act, 
1905.

M r. S p eaker: The question  is:
‘T h a t  leav e  be  g ra n te d  to  in tro 

duce a B ill fu r th e r  to  am en d  th e  
B om bay P o r t  T ru s t Act, 1879, th e  
C a lcu tta  P o r t  Act, 1890, a n d  th e  
M adras P o r t  T ru st Act, >005”.

T h e  m o tio n  w as adopted .

S h ri S. K . P a til:  I in tro d u ce  th e  
BilL

•P u b lish ed  in  th e  G aze tte  of In d ia  
d a te d  25th M ay, 1958.
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COM M ITTEE O F  PR IV IL E G E S 
Second Report 

S a rd a r  H a k im  S tngh  (B h a tin d a ): I  
beg  to  m ove:

“T h a t th is  H ouse agrees w ith  
th e  Second R ep o rt of th e  Com 
m ittee  of P riv ileg es la id  on th e  
T ab le  on  th e  24th A pril, 1958**.
I  m ay  say  a  fe w  w ords w ith  re g a rd  

to  th is. T h ere  is an  election  p e titio n  
p en d in g  b e fo re  an  e lection  tr ib u n a l 
a t  C a lcu tta  ag a in s t th e  r e tu rn  of one 
of o u r hon. M em bers, S h ri B iren  Roy. 
T h e  p e titio n e r h as re q u este d  th e  e lec
tion  tr ib u n a l to  sum m on ce rta in  flies 
fro m  o u r  S ec re ta ria t. T he e lection  
tr ib u n a l h as re q u este d  th is  H ouse to  
accord  perm ission  fo r  th e  p roduction  
of flies in  re g a rd  to  th e  co rresp o n d 
ence th a t  th is  S e c re ta ria t h ad  w ith  th e  
In d o -G erm an  T rad e  C en tre , B ehala, 
C alcu tta , re g ard in g  th e  in sta lla tio n  of 
th e  au to m atic  v o te  reco rd ing  system  
in  th e  L ok Sabha. T hough  th is  con
tra c t  w as n o t e n te red  in to  b y  o u r 
S e c re ta ria t— it w as done b y  th e  D irec
to r  G enera l, y e t w e h a v e  c e rta in  
p ap ers  in o u r files.

T h e  re q u es t rece ived  b y  th e  
S p eak er w as re fe rre d  to  th e  C om 
m ittee  of P riv ileges. T h e  C om m ittee  
has recom m ended  th a t  th is  H ouse m ay  
give perm ission  fo r  th e  p ro d uction  of 
th e  p ap ers  th a t  w e h av e  in o u r pos
session, th ough  th ey  m ay  be n o t v e ry  
necessary  o r im p o rtan t. B u t w h e th e r 
th ey  a re  re le v an t o r  n o t re le v an t w ill 
be fo r  th e  tr ib u n a l to  decide. I req u est 
th a t  th is  H ouse does ag ree  w ith  th a t  
recom m endation .

M r. S p eak er: M otion m oved:
“T h a t th is  H ouse agrees w ith  

th e  Second R ep o rt of th e  Com 
m ittee  o f P riv ileg es la id  on  th e  
T ab le  on  th e  24th A pril, 1958". 
S h rim ati R e n a  C h a k ra v a r tty  (B asir- 

h a t ) : I  h av e  gone th ro u g h  th e  w hole  
m in u tes o f th e  C om m ittee’s m eetings 
an d  th e  rep o rt. T h ere in  th e  a lm ost 
unan im ous opin ion is th a t  th e re  is 
n o th in g  in o u r  reco rd s w h ich  is  re le 
v a n t to  th e  sections w h ich  h a v e  been
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